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where War Disabled Service Person-
nel, after completing their treatment
in Military Hospitals, are adnutted
and given such remedial exercises and
games and such vocational training
in trades hke Carpentry, Weaving
ete. under barrack-room conditions as
are specially suitable for them depend-
ing on therr degree of disablement
Other rehabilitaion training centres
which aie being made use of for
providing industrial or vocational
traming are the following —

(1) Queen Mary’s Techrical School
Kirkee (Poona)

(m) Traiung Centre fo:
Blind, Dehra Dun

the Adult

(m) Tramng Centre for the Adult
Deaf Hydeiabad

(1v) Industrial T amning Institutes in
the vorious States

Tramning 1s given to dis abled soldiers
depending on their educational qual
fication and residual capacity, 1n
Tatloring Carpentry Weldmy, Elec
triaan’s Course etc There 1s one
Institution 12 Red Cross Home at
Bangalore which 15 run by the Indian
Red Cross Society where ex Service
men who have become paraplegic
cases are accommodated and looked
after

(d) Disability pension al rates
higher than the normal rates 15 ad
missible to  c4-servicemen 1hvalidcd
out of service on account of mjuries
sustained 1n  action 1in the recent
operations against Pakistan In addi
tion, constat attendance allowance
will be paid at the normal rates to
those with 100 per cent disability 1if
the prescribed conditions are fulfilled
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Chinese Embassy’'s dues to a
Cosnstruction Firm

*1047. Shri Yashpal Singh:
Shri Ram Gopal Shalwale:

Will the Minister of External Affairs
bi: pleased to state:

(a) whether % construction firm has
requested the Government not to
allow the personnel of the Chinese
Embassy to leave Delhi unless its dues
are cleared by them; and

(b) if so, Government’s reaction
thereon?
The Minister of External Affairs

(Shri M. C. Chagla): (a) Yes, Sir.

(b) The matter is being considered
by the Government in the light of
international law amd practice.

Strengthening of Defence by Pakistan

~1048. Shri Marandli:
Shri Yajna Datt Sharma:

Will the Minister of
pleased to state:

Defence be

(a) whether attention of Govern-
ment has been drawn to the fact that
' Pakistan is strengthening its defence
across the West Punjab border .in
Fazilka area and is building bunkers;

{h) whether it is not in violation of
the terms of the Tashkent declaration;

(e¢) if so. whether the attention of
~ other countries has been drawn to the
~ Pakistan's repeated violation of the
~ Tashkent agreement;

. (d) if so. their reaction; and

{e) the steps being taken to meet
the threat from Pakistan?
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The Minister of Defence (Shri
Swaran Singh): (a) Yes, Sir.
{b) to (d)., Pakistan’s military

build up, obviously directed agaisnst
India, is not in accord with the spirit
of the Tashkent Declaration. Palkis-
tan's repeated violatons of that de-
claration have been brought to the
notice of all friemdly countries and
our point of view in this regard has
been generally appreciated,

(e) Adequate steps to protect our
security and territorial jntegrity are
being taken.

Manufacture of Passenger Planes by
H.AL. (Kanpur Division)

*1049. Shri Shiva Chandra Jha:
Will the Minister of Defence be pleans-
ed to state:

(a) whether it is a fact that the
Kanpur Division of the Hindustan
Aercnautics  Limited has started
manufacturing passenger plane. HS-
748:

(b) if so. its capacity,
altitude of flight;

speed and

(c) the difference in its quality and
art of production from Avro-748; and

(d) the mumber of such passenger
planes to be produced in the Kampur
Factory and in the country as a whole
annually? '

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Yes, Sir.

(b) HS-748 aircraft has a capacity
to seat 40 passepgers and a speed of
230 knots at 25,000 ft. altitude.

(c) HS-748 is not different from
Avro-748. In UK. this aircraft was
manufactured by A.V. Roe & Co., on
its merger with Hawker Siddeley
Aviation Limited, the aircraft was
renamed HS-748 with effect from
1-7-1963.

(d) This aircraft is produced only
in HAL (Kanpur Division). The pre-
sent order for passenger aircraft is





